THE TERRORIST AND DISRUPTIVE AGTIVITIES

(PREVENTION) AMENDMENT ACT 1985

. No. 46 or 1985

[29th August, 1985.] |

An Act to amcnd thc Termnst and Dlsruptl_ve Actwmcs (Preventxon)

Be 1t enacted by Parhament in the Th1rty-s1xth Year of the Repubhc :
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L (1) This Act may be called the Terronst and Dlsruptlve Actlvmes_

Act, 1985.

(Prevention) Amendment Act, 1985

(2) 1t shall be deemed to have come mto force on the 5th day of June ;

2. (1) The Terrorist and Dlsruptlve Act1v1t1es (Preventlon) Aet, 198@
(heremafter referred to as the prmc1pa1 Act), to the extent it is not
appllcable unmedlately before the . commencement of this Act to the

: State of J ammu and Kashmir is hereby apphed to that State. -

(2) In sub-sectmn 2 of sectmn 1 oi' the pr1nc1pa1 Act, the proviso -

S shall be omltted

3, (1) The Terrorlst and D1srupt1ve Act1v1t1es (Preventmn) Amend- '

ment Ordinance, 1985, is hereby repealed

(2). NotW1thstand1ng such repeal, anythmg done or any actlon taken

under the principal Act, -as amended by the said Ordinance,. _
‘deemed to have been done or taken under the prmcupal Act as amended :

by this Act
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shall be -

4 of 1985,



